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Bill No. 24 of 2025.

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2025
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Bill No. 24 of 2025.

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2025

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL



further to amend the Himachal Pradesh Shops and Commercial Establishments Act, 1969
(Act No. 10 of 1970).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1.  Short title.—This Act may be called as the Himachal Pradesh Shops and Commercial
Establishments (Amendment) Act, 2025.

2. Amendment of section 7.—In section 7 of the Himachal Pradesh Shops and
Commercial Establishments Act, 1969 (hereinafter referred to as the “principal Act”), in proviso
(@) of sub-section (2), for the word “fifty”, the words “one hundred forty four” shall be substituted.

3. Amendment of section 13.—In section 13 of the principal Act, in sub-section (1),
after the words “every establishment”, the words “employing ten or more employees” shall be
inserted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Shops and Commercial Establishments Act, 1969 was enacted over
fifty years ago to regulate the conditions of work and employment in shops and commercial
establishments. In view of the significant institutional and socio-economic changes since its
enactment, certain provisions of the Act require revision to enhance its relevance and effectiveness.

Section 7 of the Act, presently restricts overtime work to fifty hours in a quarter. It is
proposed to enhance this limit to one hundred and forty four hours per quarter, subject to the
payment of overtime remuneration at twice the normal hourly wages, so as to provide employees
with greater earning opportunities. Further, while the Act currently mandates registration for all
establishments, it is proposed to limit this requirement to the establishments employing ten or more
persons. This rationalisation is expected to facilitate ease of doing business in the State. Hence, it
has become expedient to amend the Himachal Pradesh Shops and Commercial Establishments Act,
1969.

This Bill seeks to achieve the aforesaid objectives.
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